
HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

TUONDAY ,THE TWENTY FIRST DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

[ 3418 ]

PRESENT

THE HONOURABLE THE CTIIEF JUSTICE ALOK ARADHE

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITION NO: 29180 0F 2024

Between:

AND

1.

2.

Baddam Raveena. D/o Narendhar. Age .1g years, Occ Student, R/o.H.No.4-
iii" XnT,iIsl,1' 

rh im ma pu r vi r ras e "MIo rti Jo" r,,ri ili N;; ; b#'Di#.-t,
...PETITIONER

The State of Telanoana Rep by its principal Secretary. I\4edrcal Health andFamity Wetfare Depirtmenr 5".?"trl."i'B;ifi ng'i"u-vj",aoao
I[?iLx':] : ]stffiif, t13, 

u ni'Li'iv oI'u""I ii;' B ;" ;,;: n ep n v, ts R es i s tra r,

.,,RESPONDENTS

Petition under Articre 226 0f the constitution of India praying that in the
circumstances stated in the affidavit fired therewith, the High court may be
pleased to issue a writ or order or direction more particurarry in the nature of writ
of Mandamus decraring the action of the 2nd respondent university in not
allowing the petitioner to register and participate in the counsering for the
Management Quota 'B' category seats for Admission into MBBS/BDS courses
2024-25 as being iflegar and arbitrary and vioration of Articre 21 of constitution of
lndia, consequenry direct the respondent No.2 to permit the petitioner to register
and participate in the counsering for the r/ranagement euota ,B,category 

seats
forAdmission into TVBBS/BDS Courses 2OZ4_25

I
I



lA llO: 1 OF 2024

Petition under Section 15'1 CPC praying that in tht: circumstances stated in

the affidavit filed in support of the petition, the High [)ourt may be pleased to

direct the respondent No.2 to permit the petitioner to n:gister and participate in

the counseling for the trrlanagement Quota 'B' Category seats for Admission into

MBBS/BDS Courses 2024-25

Counsel for the Petitioner: SRl. ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1 : SRI T. RAMESH,, 
AGP FOR MEDICAL HEALTH AND I:AMILY WELFARE

Counsel for the Respondent No.2: SRI A. PRABHAKAIT RAO,
SC FOR KNRUOI{S

The Court made the following: ORDER
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I T E ON'BI- T E HIEF/. STICE AIOK

AND
T EH N'BLE RI UST CE SRE o

Vrit Peti tion No.29 0 of 2024
ONDER, per the Ho,l,bh tbe CbielJarttce Alok Aradbe)

Mr. Alluri Divakar Reddy, learned counsel for the

petlfloner

Mr. T.Ramesh, learned Assistant Government pieacler

for Health, Medical and Family Welfare Department appears

for respondent No.1 .

Mr. A.Prabhakar ft26, Iearned Standing Counsel for

Kaloji Narayana Rao University of Health Sciences appears fot

respondent No.2 (for short .the Universiry).

2. In this writ perition, the petiuo ner inter a/ia Seeks a

direction to the Universiry to consider her candidarure under

Management quota 'B, category and allot a seat under

Management quota .8, categoly in MBBS/BDS course for the

academic year 2024-25.
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3. Learned counsel lor the petitioner subnritted that even

though the petidoner had applied for adrnission against

Competent Authoriry quota 'A' category' in'rdvettently' shc

could flot upload for Maflagement quot2' 'B' category'

Therefore, shc approached respondent No'2 to consider her

request under N{anagement quota 'B' category, but respondent

No.2 is not permrtting her to seek admission against

Managcmcr-rt q.uota 'R' category seats He fiuther submitted

that the petiuoncr be granted liberty to submit a representadon

to the Universiq', and the Universiry be direcled to decide the

said reprcsentation in a rime bound manner'

4 Learned Standing Counsel for the Uni'tersity submitted

that the last date of registration was 23'08'20"\4 ar,d thereafter'

merit List has been prepared, which shall be published at thc

dme of indicating the web option However' it is fairlv

submitted br'' him that, ;g-rape the petirioner submits a
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representauon, rhe same shall be dealt wirh by the Unlvefslty rn

accordance with law.

5. In view of the aforesaid submission and in the peculiar

facts of the case, the rJTrit petition is disposed of with liberry to

the petitioner to submit a representation before the University

with regard to her grievance. Needless to stare that in case

such a representation is made, the Universiry shall decide the

same by a speaking order within a pedod of three (03) days

thereafter. It is made clear that this Court has not expressed

any opinion on the merits of the matter. No order as to costs.

As a sequel, miscellaneous petitions, pending if any, stand

closed.

,,/TRUE COPY//

I
SD/-A. SRINIVASA REDDY

ASSISTANT REGISTRAR..
sEcl&/oFFtcER

The Principal Secretary, I\rledical Health and Family Welfare Department,
Secretariat Buildings, T.S., Hyderabad
The Registrar, Kaloji Narayana Rao University of Health Sciences, Warangal,
Telangana State.
One CC to SRl. ALLURI DIVAKAR REDDY, Advocate tOpUCl
TWO CCS tO TWO CD COPIES FOR MEDICAL HEALTI] ANti FAMILY

Court for the State of Telangana at Hyderabad [OUT]
sRlA PRABHAKAR RAO, SC FOR KNRUOHS tOpUCl
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CC TODAY I
I

HIGH COURT

DATED:21 11012024

ORDER

WF.No.29180 o12024

DISPOSING OF THE WRIT PETITION

WITHOUT COSTS

q-,\

//
J

if;\. .-

\..

,.-_ _:--_:-\
71o t,';.- s .',i-,.)':--
a ,-' t a, 

\,.
) " r-\.,,

? I itl' ;t:l ': 
i

?
t il-

^

j

i

i

I
I

1

I

i
I
;

!

I
N

i
t

i

I

i

i
i


